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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD RENCH
AT HYDEIAIAD

FRi DAY THE —1octnr~.k.cx‘c\~5\ DAY OF ¢ C‘usm_' o 7
ONE THOUSAND NINE HYNDRED ARD EIGHTY SEVEN

'3 PRESENT g

THE HON'BLE MR,B.N.JAYA SIMHA: VICE~CHAIRMAN
' AND
THE HON'BLE MR.D.SURYA RAO: MEMRER.
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0.A.139/87

Counsel for applicant : Counsel for Respondents:
Mr. A. Bhaskarachari Mr., Jagannadha Rag,CGSC
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Heard the Learned Counsel for Applicant and also
Mr. Parameswara Rao, Learned Counsel on behalf of Mr,Jaga-
nnadha Rao, 0GSC.

The applicant cleims that he is sntitled to appoint-
ment to the post of Extra Departmental Sub Post Master,
Yaeraguntapalli, Tadipathri Taluk, Rnantapﬁr District on
the ground that he has put in three years qf temporary
service in the said post., Admittedly, applications were
called fer for filling up the post on regular basis and
all candidates including the applicant were considered,

The only groﬁnd¥bn which the applicant claims that the
fourth respondent ggﬂidnmt be given the appointment(i:)cﬂdi
that he is over-aged, since he is over 32 years,and .no
interviews uere held before the selection was made.

The Rules peftaining to Extra-Departmental Emplevees

of the PA&T Department do not prescribe any age limit

nor dees xgqu??? the candidates aee required to be
interviewed before the selection is made. The applicant
has not been able tc. satisfy us ReE that there are any
grounds Por admitting this application. The application

is accordingly dismissed. No costs.
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(B N IEYAS IMHA) (D.SURYA RAD)
UiCEmChairman _ Member

20th Feb,,1987.
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